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Both sides are represented through counsel. 
Time till 21.6.90 granted to file reply, if any, 
as prayed for. 

21.5.90 

TWIZ 
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e Both sid —represented through counsel. T i m e ti 11 
24.7.90 granted to file reply, as prayed Foro 
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The applicant is represented through counsel. 
None appears for the respondents. Time till 27*8.90 
granted to file reply, if any, as a last chance. 

24.7.90. 



4 112.  /X 	
i 

I 
Nor- 

&AII 

?-N 

LAI 

OA-253/90. 
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Both sides are represented through counse 
Time till T2.10.90 granted to file-reply, if any, 
as a last chance, as prayed for. No further 
adjournment will be granted for the purpose. 

I  V~ 
27.B.90. 

TWZ 

Both sides are'represented through 
counsel. Time till 12.11.90 grantedto file reply 
as a last chance, as prayed for. - No further 
adjournment will be granted under any circumstances 

12.10~9~~O~ 

TWZ 

None appea'rs for the applicant, Respondents 
are represented through counsel__,, Reply has all:iaady 
been filed. Time till 11. * 12.90 granted to,/Kile 
rejoinder, if any, as a last chance. 

12. 11'. 90 

TWZ 

['~'Iune aqppears for both sides. 	Rejoinder 
hasnot bteen Filed so far Ln soite of the tirlie 
granted '1()r the pur 

'
po s e . 	Herce, posted For 

hearing L- efore the court Dn 17.1. ~';31v 
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zo Ze 199 1' 	 mriisivan P-1116i - for sppUcamt 
fir-  , TA Rajan 	- for tM vaspondrmtm 

At the,  vaqueat of the learned- , carunsel Far  the 

per Ums list for tinal hearjog an 19 

26 "0 3,*'499 1 
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25.4.1991 	 SPM&AVH 

,I Mr.P.Sivan Pillai-for applicants 

r-Ar.M.C. Cheri an, for responde nts. 

Oral arguments C~ oncluded. The learned copunsel for the 

applicant wishes* to give written arguments with a copy to the learned 

counsel for the respondentsby 29.4.1991. He may do so. The learned 

~counsel for the respondents may file written arguments on his side by 

5.9 1. 

:List for completion of written arguments on 3.5.1991. 

25.4.1991. 
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Mr.sivan Pillai 	for applicants 
14t. ,F)OC.Cherian , 	for r aspondents 

Hoard,  'the. learned counsel for ,  the parties in 
	I 

AA/ 
MP Gy- A0.3784/91. In viewo? what has been stated 

In the Ms  ve dire'Ofthat - the case be listed for oral 

arguments on.,IJ,6,1991. 

31 . 5.1991 

SPM  &  AVH 

Mr.Sivan Pillai — for appint. 

Mr.MC Cherian 	— for res. 

At the request, list for further direction 

I'M 
	on 21.6.1991. 	

O-L,-<:k , ~ 

20.6.1991 
SPM  &  AVH 

Mr.Rivan Pillai 	for appint. 
Mr.MC Cher ia 	pr- res. 

Adjourned to 17.7.91 for further hearing 

21.6.91 

SPMAV14 

17.7.01 	t1r.Siven Pillat-for applicant. 
I 	M&NIC Cherian with MxXiarrier Srcounsel 

The learned counwl for the respondents has filed M.P. 
praying that O.A.484190 s,008/90*910nO and 916/90 should also be tteard 
Won with this ease. It has also been prayed ithat the CA, filed In 
O.A.484/00 should be adopted as supplementary C.A. In this cam aWN 
In the Interest of rJUStice We GROW the W"P, and prayer made therein 
and direct aslollows: 

CA filed In OAA&V90 be adopted In this case alsm 
the learned counsel for the applicant vho has tece ,  

a copy of the CA. Is di ' rected to file rejoinder If any vilthin two 
with a copy to the learned  counsel for the responeents. 

(C) List this caw for III 	~nild hKA, V AW WAI 1W 1A 7i"W' 
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29-7-91 	 SPM & AVH 
(28) 

Mr,Rajendran Nair 
Mr Mad'husoodhanan 

At the request of the . learned-  counsel for the 

applicant,, list for final hearing o .n 10*9*91 

29-7-91 

11.9.91 Mr.Sivan Pillai, Mr.TRG Waff.ier,Mr.Cherian & Mr.%Dandapani 

Heard in part. List for further 	!nts on 12.9.9 1. 

12.9.91 Mr.Sivan Pillai, Mr.TRG WarrierMr.MC Cheria & Mrs.Dandapani 

Heard in part; List, for-further argument an 13.9.1991. 

1A f, 
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13.9.1991 	Mr.Sivan Pillai for applicant 

Mr.TR.G.Warrier with Mrs.Dandapani and 

I for the respom 

with a -copy to 

y arguments, if 

no written argun 

:ceDted later on 

Arguments concluded. The learned couin 

wishes to file a written. argument within two weel 

learned counsel for the applicant. who would file n 

within week, thereafter. It is made clear that in cai 

are filed within two weeks, the same will not be 

at the case will be decided on the basis of available 

Judgment Reserved. 

1911 
I t- 



9,j v 5 

1119191 Mrsiva" P1113116  MGT RIG Wor'"aOTOr-Cheilan hA'r&DaDdaPvA4 

q 

Heard In ParG Ust tot furtha MUMCOts On: 

r4lvan PlUalt  Mr-TPUG' W0rrfet#Mt-,'MC CherlOn A Mt&Dj4ndOPGr4  

imard In part. U at for flother arguments on ,  119.1991., 

13.9.,lool 	mrswa P11181.  for applicant 

~voM& t-Ittj ~1,-r&1DartftpwI and ?Ar#QwrISkfu ,  

cowloftd. The *xwtwd caoml for the ftspont*nts 

vdahes t ) filo a wfttea argum, cat T47-11in VIO - %vcks with Z" cOPY tO 'the 

leartvd -wim4 for the OPPIMant whO WOW file ,  reply argument% If OnY* 

Witt" uv~k thereafter. It Is m. ode clear that to CM 00 Wtitten OrPtneins 

ar,e  f,11il kvjt_hjft gtv.0  3vjf1* w~jj not be- arxepted fator on and 

)Sh-at the mse v411 be *x4ded.  on fl~o be*ls of javoll-able dwumeol% 
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